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CENTRAL HADMINI STRATIVE TRIBUNAL
ALLAHABAD BENCH
ALLAHABAD
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Heview Applicagtion No. _41 Qﬁ 1998

In

Qrigingl Applicagtion No.l048 of 1996

Uh ,
Allahabad this the_ J day of _HQ*dﬁﬁ’ 19995

' Hon'ble Mr: $.L. Jain, Member ( J )

smt .Bittan Devi oshukla, W idow of Late ori Lalman

shukla Group 'D'(Chowkidar) resident of Village

Kut ullupur, P.O. Maharaj Nager, uistt. Fawukhabad.
Applicant

By Advocate ahrd G.P. Agrawal,

Versus

l. Unkon of India through the secretary, Ministry
of Communication, Govermment of India, New Delhi.

2. .Chief Fost Master General, Kanpur Kegilon, Kanpur.

3. ouperintendent of Post Uffice, Fatehgarh Division,
Farrukhabad.

hégpqndents

By Advocgte sShri —---

e

QR DER ( BY Clrculatlon )
By Hon'ble Mr. S.L. Jain, Member { J )
Perused the grounds for review.

24 A review cannot be made a vehicle for an

appeal in disguise. The supreme Court has held in
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Tungbhadra Industries Ltd. Vs. State of Andhra_ Pradesh

A.I.R. 1964 $.C. 1372 that where without any elabor at-e
argument one could point to the error and say here 1is
a substantiél point of law which stares one in the face,
and there could Ieasonably be no two options entertained
about it, a clear case of error apparent on the face of
the record would be made out. tFere, however, we have
only a lengthy.repeti;ion of old arguments. This obviou
cannot warrant a review since the implication is that
the impugned order requires reconsideration on merit.
accordingly, finding no merit, the n.A. is sunmarily

dismissede.
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